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cied 

rhe applicant, having faced 

an ordei -f Lnsfer, cated 12.9.1997, 

pched this Tribunal in o.A.N. 53 

jt 1997; wherein by order dated 22.9,I 

the Respondents were directed not to give 

effect to the said transfer order till disposa' 

of the applicant's representation, d: 

17.9.1997. As it appears, on 12.9.1997, the 

applicant was given ordrs to hand ver charge 

and proceed to join the new place f posting, 

under Anriexure-4, dated 5.1.1993 and Annexure-5 

dated 14.4.1998. 	It is stated by hri D,NJisra, 

learned Standing Counsel (ilways) t:iat 

the representation, dated 17.9.1997, as 

disposed of on 22.5.1998 and, therefore, 

the n  rders under,  Annexures 4 and S were biassed 

before dispsal of the representation of the 

pplicant. 	It also appears that after 

issuanCe of the transfer order, dated 12.9.1997, 

which was stayed in J.A.N). 536 of 1997, 

another transfer order was passed and pursuant 

to the same, the applicant was asked to hand 

over charge under Annexures 4 and 5, dated 5.1.98 

and 14.4.98 respectively. There are no 

materials on record to show that the 

applicant ever challenged the second transfer 

o rcie r. 

2, In the aforesaid premises, 

the seCOflO transfer urderhaving not been 

challenged/stayed and the representation 

dated 17 .9.1997 having been disposed of 

r 22 	 the 	remains ri m"rit in 
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I 
present J.A. 	and 	as suhth 	prajer made 	ri / 

Lhe present 	J.A. 	tj  set aside/çuash the 

ers under Anrlexure-4, 	dated 5.1.1993 

and 	nneyuLe5, dated 14.4.1998, cann 

e accded 	t... 	rherefire, 	this J.A. 	is 

c 	ç dismissed, 	having ri 	mCLLLL, but, under peullar 

circumstances, 	LI-iere 	shall he 	n:) 	--)rder 	as 	t) 

casts. 	this 	rder 	has 	been passed 	n LhC 

cmseflt :f 	the parties, 	after 	hearing 

.R.MhaPatra appearing 	)fl behalf 	) 

Nr.D.R.tflaik, \dv:cate 	fir 	the 	applii'aflt 

and Mr .E .N.MiFh a, 	learned Etnding 	Cunsel 

Ivi 

(i' 	r 	M., r') 
NrBE 	JUD c i 


